aB1  Matters under

SUPPLEMENTARY DEMANDS FOR
GRANTS (MANIPUR) 1980-81

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWA] SINGH SISODIA):
Sir, I beg to present a statement show-
ing Supplementary Demandg  for
Grants in respect of the State of
Manipur for 1980-81,

1245 hrs,
MATTERS UNDER RULE 377

(i) NEED To BRING ALL EXPORTABLE CoM-
MODITIES UNDER COMPULSORY QUALITY
CONTROL AND PRE-SHIPMENT INSPEC-
TION,

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Export Inspection Council
of India under Ministry of Commerce
was set up in order to enforce compul-
sorv quality control and pre-shipment
inspection of all exportable commodi-
ties covered by the Act. So far 800 out
of about 6,000 commoditics exported
from the country have been brought
under the purview of compulsory gua-
lity control and pre-shipment inspec-
tion, Instead of including more ex-
portable commodities for compulsory
quality control and pre-shipment ins-
pection, the Government has made
some changes in the rules relating to
inspection of Jute and Jute goods,
dispensing with the process inspection
ang quality control at the production
level. Similarly some concessions
were given to Fish and Fish products
and Footwear industries. Concessions
were also given to Public Sector
Undertakings, Autonomous Bodies and
Foreign Governmental Agencies,
All these have resulted in the increas-
ing incidence of export of sub-stand-
ard goods to the detriment of the
country’s interest, Another side
effect of those relaxations is the job
insecurity for the employees of the
Council,

Already severa] hundred employees
have been rendered jobless and many
more expecting the same fate. A syr-
reptitious attempt to shift bulk of the
work from the Calcutta Centre to
other centres is also being made, All
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these have affected the morale _and
efficiency of the employees besides
endangering the economy of the coun-
try. Sir, in the interest of the coun-
try's reputation and job security of the
employees it ig necessary that all ex-
portable commodities are brought
under Compulsory Quality Control and
pre-shipment inspection as envisaged
in the Export (Inspection and Qua-
lity Control) Act, 1963 and the prac-
tice of giving relaxation be stopped
without any further delay.

(ii) DisMi1ssAL OF PART-TIME CORRES=
PONDENTS BY NEWSPAPERS N
VIOLATION OF PALEKAR AWARD.
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